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ORDER
PER KUL BHARAT, JM:

This appeal, by the assessee, is directed against the order of the learned
Commissioner of Income-tax (Appeals)-42, New Delhi, dated 10.02.2022,
pertaining to the assessment year 2017-18. The assessee has raised following

grounds of appeal:

“Confirming addition of Rs. 266500/- as unexplained cash deposit in bank
account.

Confirming addition of Rs. 141400/- as unexplained credit in bank account.”
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2. At the time of hearing no one attended the proceedings despite service of
notice for hearing. The assessee has not cared even to apply for adjournment of
hearing. Accordingly, we proceed to dispose of the appeal, ex parte, qua the
assessee on merits and in that process we have heard learned DR and perused the

material available on record.

3. Facts of the case giving rise to the present appeal are that in this case the
Assessing Officer had noticed that the assessee had not furnished any return of
income for the assessment year 2017-18. On the basis of data analytics and
information gathered during the phase of online verification under ‘Operation
Clean Money’, the Income Tax Department gathered a list of assessee(s) who had
deposited substantial cash in their bank accounts during the demonetization period.
As per that data the assessee had deposited cash of Rs. 10,66,500/- in his bank
account during the demonetization period. Statutory notice was issued to the
assessee but there was no compliance by the assessee. Therefore, the AO
proceeded to make addition of the amount deposited in the bank account. Hence,
he made addition of Rs. 10,66,500/- and also Rs. 13,71,400/-. Thus he made
addition of Rs. 24,37,900/-. Aggrieved against this the assessee preferred appeal
before the learned CIT(Appeals), who after considering the material placed before
him partly allowed the appeal of the assessee. Thereby, out of addition of Rs.

13,71,400/-, he deleted the amount of Rs. 12,30,000/- and out of addition of Rs.
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10,66,500/- the learned CIT(Appeals) deleted Rs. 8,00,000/-. Still feeling

aggrieved, the assessee is in appeal before this Tribunal.

4. We have heard learned DR and perused the material available on record,
including the orders of the authorities below. We find that the learned
CIT(Appeals) in its reasoned and elaborate order has duly taken into account the
evidences in the form of bank details etc., produced by the assessee in support of
its claim and has allowed substantial relief to the assessee. We see no reason to
interfere in the findings and conclusion arrived at by the learned CIT(Appeals) in
its order. Accordingly, the same is upheld. Consequently, grounds of appeal taken

by the assessee are dismissed.

5. Appeal of the assessee is dismissed.

Order pronounced in open court on 20.06.2023.
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